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Hdl &)

() fopedt ferflag amewr g, Rl afda & S & fog gaod O

ORETH] AT S @1 FroerT o g v wEe e U o TR IR

DY BT 0w waa & s 5 ey § ffife o omy

(4) Tepvre wiftrevor, @i 98 SfE wween € & o wag srddr! | 99
vméﬁfﬁ'ﬁvﬂzfaamﬁarrmémﬁm 9 vEa are PuReeal @
i zﬁmﬂwm%ﬁzﬁmﬁm‘raﬁﬁ‘@ﬁaﬁm%!

(s)f%ﬂmmﬁaﬂmamwﬁaﬁsﬁm g foruem W Ao
gmwmm%vmﬁmmwgﬁmaﬂw
BRI WA g1 R+ usmR g1 srgen @ 3R W 39 A endss wa
BN TR Gl @I of] Fehal & |

(6) fomvmn wrftreor, gv8 ufdr wiRar, 1973 (@RMaw @Ear 2 99 1974)
$q¢aﬂaﬂ#wﬁtﬁﬁaﬁaﬁgﬂ$%qwmmﬁ$mﬁaﬁﬁﬂ@faﬁ
el &1 gan FR Gear @ AR Rrm mRie o U avel! & FEe B
foru S <feam @ Rl wo Al AT SIRE |

(7) foerr wifdreswor g wiRa omewr I $9 orag & i e H
aiiRe areer, feerT wifeRer gr il = o B8 & w0 § warReE g
IR T g ¢ o v iR & oy @ Rifae =mmem @ wifeadt
& |
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(8) foremm witawer teuela uiRa B0 s &1 Ige o1 9= =
aeal & U} g nEER B aeed NG ST § AR 99 wgR oGl © &
a1 wqfad w9 § qa T8 o ) ol a1 98 B 99 HEel @1 gearg 8 R
off, a8 9¥ el Tt SR | A AT AT

(o) 3w semew § Fftegad BT ¥ v SuERT & Ryar, fERen
iR gt feon T uie aneen, ofie W e @ srede siftm 8 el
oo bl g a1e, saEs a1 fFrenga el Rl ¥ gva T8 fean
ST |

35—(1) fremr mfmxo g1 UG oRY ¥ gE oE Afdd, 39 o B
ey # wivm ufr & e fevrar sfSwe @ enda WEEl @ diae fed
afRey oraRerd 2, S99 omew & fadie W d A o1 ey & iR edler aR
HHAT B ¢

g a6 f6 w1 el qe 99 e el w19 e 6 sndieredl fhvran
TGN & A ey & A wEEl Wou geRil $1 g ofewe gd H
ST STET Y < B

(2) Swerer(1) & orf= ordier SR fd oM ux fapRmn iRy, ufdardl
& ANA B IO P TP U B W A ardfie s R giErd wosndia
@) Afew ariie Y o= @& A KT & e gas Frag sen aur se @
frare ofie afflel 5 o @ Rme @ s A1 o sy @ R e
ST |

(3) W@t forvmn aifraRer =RmETa iR SR e o & foa 4 a8
SaTad WES 98 98 ofler d eriarRal & fFf ueH d SwEell @ aiae
FXA B FFAR & g =

R g8 F R @& kA W 5 cwee # e 9 o9ffe a)
TiRaer a1 A iR FE &) o |

() fouan afteRm, s fAeaR oifle @fed & @ aRM U
siaddt sy R #= wFar &, o4 {6 98 Stua 9= |

(5) srfrer @1 faffrras w=xa w9, e oftesy, aefifdea vl @
JurIRe @Y aHar B |

36—(1) fobwren wifgeRor RNl weidR g1 SRR amdeR W, fawmn
Afrepvy] @ ARy I FH ARy & N H B ory odw & ¥W e 9
Frfea wvm, S b e it ey e

(@) wu @fad ® RER $T weo YA b foras v § fafremm
TRJT%;?]T

(@) U4 oy ¥ faffie asofy 9 ayEh @ T A ARED weR @
T A1 s §o e B D FEL A

M) W arey & fFoee @ e e wiltevr o1 wieie wemE
W A & el vt ol aftewn o 50 srg Jem afed o
Frgee @,

@) faeft usapR & 979 3R 9 BT Fby; AT

(@) R neeR P 7a =7 erae wrfed o wmal v Qe

(2) fprar wieRy ofsq amdel @ Fraes « o v gfew 9
TERT o AHAT

W U8 & B IMed 99 9@ YfoRT WERET U T8l B O a@
b a8 W1 ST @7 We@ AEl deal 7 SN B fan wifeve g Rfafea
fpan 5 |

(3) T wiftpeor a9 amewr ar fovrar AR & amew W w9
SEaleel & HIF o f6dl sFy ey ® ¥Ry A s srlaEdl o dues
e AfG § Fvn ek 39 aRT © I 5y v Fees @ i emaes @

Prare, foReh uerpR 1 & 02 Aitw @ Rae O 99 BE o el § SR
YT
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ST {1

AL
fepran srfereeor 379 IRBR U AR & oEiE JfEeiRal ik g sHaRal &l
Gzérﬁ"—@; v iR AR BT aEuRT IR FHn B IR 5 9v e wEd R e
SRR : : = .
e oy sy T P SES PR w9 @ o W oftreial vd o e @
et ﬁgﬁﬂﬁﬂﬁ%|
sfts A B 38—(1) 39 sraRy ¥ s Suefua & Ram o e =mem 33

A REE gy & Iqewl A Gl B AEe § B8 g@en A1 aniaE Tev T

=TT B

) . BT

s 1 " .

e (2) farm miE=er @ AfmRar, vem oggEr | 3wl ffifd< wu 4§
TR [hRTIET 9RR a@ wind 2 iR aRER @ e A1 Wiftd & ue %
favarRa &1 &nfl |

A B 39—(1) =~y $a affas, 1870 (@RfEE = o7 w= 1870) @

Sugwy, genRufyy fhvrar witepor ar v aiever & wRe W@ fBY @
ool ST AT ardiel @ WY A B
(2) =ATed W B IO B FHTA, a:—s\'rrraa"r"crmﬁ$ﬁvrqﬁr\rm
wfRrERYr B fbar T ST iR frRrn s & wWe uge sid ST S,
i AR RRARR & T g g9 | SR |
(3) fervran WIftRAROT & WHeT TR AEEA B WRTerd i, fhdl ffae
ATTAA A U ST e B WHE & |
st e 40-39 ey B A fygda o witieRer 3R fhw siEeer @
weRet yw e @R FHaRaT @f ARG gvs sk 1860 (afRFEa wwn 45

RICIR:CET

B |+ 1860) @ GRT 21 & Ai=fd ofld Has AFAI ST |
qfafmr srfefm, a1—afRET aifefeam, 1963 (AIRFIE we=m 36 W 1963) @ €4, 5
1963 W UNT 4

5o 2 ey SR 12 B IOET T AT B S G priaEAr O AT sevas uRed
L wafgd Fr] B |

EARE T 42— g SaR YRy Wy @ [ sm R A erafde fawd
T F G B 5Y W T9 RAEY @ SUSE WA BT |
gl @ 4339 AT F IFERYT § FHEGESD Ba A1 B T B i

o T et @ i & o e & R ARl ol adaRed & R

B3 a1, AfESE 71 oFa s sriaE |8 8l
Frr =i @ 441" WRGR, Toie § IRREAT §R1 39 ARy & YW @
4 Frifaa T @ Ry fram T Fwd 2
(2) fdy U & &l gdadl wfed @ adear W Ufdae Wi s @,
Wi fFrmmEe § fFr=faRaa @1 a1 wwe 9me SUsfERT 8 96 8-
(@) =T 4 B SHERT (4) B I TS DT IRGA DY A
T B forg B a1 oSl A w WReR gRI URdd B o arel
feforea wiewid &1 sy AR adaT;
(@) Uves w1 aier ar foedl e Oft 9 fRmER gR1 1 @
fwmr ok o Rt 1 Hem 5 o @ AR @1 SwRn (1) & sl
WAl RT 99 W @ 7E e @ wWfeR A6 e w) fhwen
iftexer & | e o oyt @) S i @ o 9T ORT 14
@ SUuRI (3) & i fowren witeyor @ wRr Ry @ S oy @
BRIEH
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(M) =RT 21 B IPERT (2) T T IR B Tl T gElell B forw
JATT HRA Bl TP,

(@ urr 22 @ SuERl (1) & onfa oReR & wes 1 9sRl @ fou

T B BT UuA AR q9ET;

(@ o121 3R 24 B ol WU AW BT ;
(@) o1 27 & SR (1) & Rl wam BEt & e fmd w Ra

T offey & de B WG B B I v witeer $ |Ee el

ERT AT Yd BT BT WI6Y AR TPT;

(&) o/ 34 @ JugRT (5) & SiEfw fovrar alewer & wuy sdie

YA B BT YU

(& o 35 @ SWIRT (1) ® wWee (2) @ oA Sudftm far o

AT TS 3 JHAT,

(8) o1 36 &1 SWRT (1) B onfF g9 oeae & SRl fhwwmr

Ao B el acy a1 gl el 1 ) oFw Aty @ Mwres @

Afer;

(@) U HYRY & Ukl & 39 WidT ur RIRT fear i aren &
= e |

45 (1) afd 39 EARY B Tugdl B K B H Py BioAE T B
2 uon WER 3H Ry o Sued] ¥ oriia gy e o H usife snew
BRI o BT g¥ B HHdl &

W ¥E 5 3 ARy ¥ UR™ BF @ [Re ¥ w1 a6l @) sl

@) 39 gxt & ofF Ta I ARY T fFY WM & UET qN T
g I feEse @ yele WeET © YHe 1@ W |

46—(1) TER wRw ¥EQ weaRR W oA, e @R dgwd @
faforra=r) aftf=m, 1972 (GaR ey sdfwm W@ 13 99 1972) wagem FAfda
feman e %

2) O FEd & g g A SR UeY wEd e (BRI w3, fawmn
AR el o fafFuE) aftfem, 1972 (SaR Tow aftfHaq d@i 13 99 1972)
B el WG A iR o0 wRigIfedl, 3 SRAEY @ YRR BM W ORI
S T SRR B Sl B AR W) W wur foraila @ ondh wel 9aw
ARy FPRER uge 21 ot 7' owamy wenfta = fegr = &)

(3) =71 aRwRt & Wew A R W Us AR AT BT B, ¥9 ARy B
uw B @ Refe @) fafes wrnam & @me W slia # fosf oFg soren @
wHer otffed SmemRI(l) g el B 9 e el org Rl @ srila oard eir
fedier @ weg fodt faare @ wwafug waea ame iR Frdarfedl, & aRTeY
& ang SNl ) IR SR W e R @ saar PeaRa @ smid)

@) o T @ B g ol Saw wew i oy e fafeee
AT, 2021 (SR WS IR WS 2 W 2021) F oA §I DI FE @ B
T Py HRAEL TH AR & GE-yel] Juddl & s ga W W Wi wEsh
SR |
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e SR
[omT 4 (1) <]
fervrier 9 a1 & forg uox

1-5-9 A1 QRS Aav AfFa arH ST A SR Ol
2—HURT GEETF BT A A T oo
(@fy 1 =)
3-3-9a U1 Hierser Fav Fiae AR B A SR U
a—fooely fHrem &1 gy, AR D B e
5 erE WA Aied fvieR & R o f&8F T o
yReR @7 e, afe &1 8
6w, R R fFPTR & s I T 8T e
78N 8 H 99T [T TR o
8—fHER B W [HY T BEHER IR 3FY SUBIOT
937 YU /ToT PR
Tl
gl

(fparit ara®r & forg fom e faam)
12--HTAPN BT BIET UTAT T v
13—~ & Adge A% AR 3T AIEET
(afe Suerar &)
14—FRIARR BT I UEAT UA GCT s
15—THIUER &1 AN 7aR AR 3T ATEST e
16—HURTT YaEB BT BIE) UBAT TF oo
(@ @12 &)
17—Hufeq yders &1 REge aR AN A M8
@ »1g =)

FETH BT AH AR BEER fPRdEr &1 79 iR TweR

SR e RbRrer & wrel
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fermr 15(1) <)
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BIT |

AN &b
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12—TENg—=C ®| gEal |
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No. 508(2) /LXXIX-V-1-21-2(ka) 4-2021
Dated Lucknow, April 9, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Nagriya Parisar Kirayedaari Viniyaman (Dwitiya) Adhyadesh, 2021 (Uttar Pradesh Adhyadesh Sankhya 3
of 2021) promulgated by the Governor. The Awas Evam Shahri Niyojan Anubbag-1 is administratively
concerned wilh the said Ordinance.

THE UTTAR PRADESH REGULATION OF URBAN PREMISES TENANCY
(SECOND) ORDINANCE, 2021
(U.P.ORDINANCE NO. 3 OF 2021)
[Promulgated by the Governor in the Seventy Second Year of the Republic of India]
AN
ORDINANCE
to establish Rent Authority and Rent Tribunals to regulate renting of premises
and to protect the interests of landlords and tenants and to provide speedy adjudication
mechanism for resolution of disputes and matters connected therewith or incidental
thereto.
WHEREAS the State Legislature is not in session and the Governor is satisfied
that circumstances exist which render it necessary for him to take immediate action;
NOW, THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgate the
following Ordinance:-

CHAPTER-I
Preliminary
Short title, exient, 1. (1) This Ordinance may be called the Uttar Pradesh Regulation of Urban
application and Premises Tenancy (Second) Ordinance, 2021.
commencement
(2) It extends to the whole of the Uttar Pradesh.
(3) 1t shall apply to:-
(a) every city as defined in the Uttar Pradesh Municipal Corporation Act,
1959 (U.P. Act no.2 of 1959);

(b) every municipal area as defined in the Uttar Pradesh Municipalities
Act, 1916 (U.P. Act no.2 of 1916) ;

(c) every development area notified under Uttar Pradesh Urban Planning
and Development Act, 1973 (President’s Act no. 11 of 1973);

(d) every special development area notified under the Uttar Pradesh
Special Area Development Authorities Act, 1986 (U.P. Act. no. 9 of 1986);

(e) every Industrial Development Area notified under Uttar Pradesh

Industrial Area Development Act, 1976 (U.P. Act. no. 6 of 1976);

(f) every Regulated area notified under the Uttar Pradesh (Regulation of

Building Operations) Act, 1958 (U.P. Act. no. 34 of 1958);

(g) every area relating to various housing schemes of Uttar Pradesh Avas

Evam Vikas Parishad constituted under the Uttar Pradesh Avas Evam Vikas

Parishad Adhiniyam, 1965 (U.P. Act. no.1 of 1966):

Provided that the State Government, if it is satisfied that it is necessary or
expedient so to do in the interest of the general public, residing in any other local area,
may by notification in the Gazerte declare that this Ordinance or any part thereof shall
apply to such area, and thereupon this Ordinance or part shall apply to such area.

(4) It shall be deemed to have come into force with effect from January 11,
2021.
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2. In this Ordinance, unless the context otherwise requires,—

(a) “force majeure” means a situation of war, flood, drought, fire, cyclone,
earthquake, pandemic or any other calamity caused by nature affecting the
habitation of the tenant in the premises let out on rent.

(b) "landlord", whether called landowner or lessor or by any other name,
mneans a person who receives or is entitled to receive, the rent of any premises,
on his own account, if the premises were let to a tenant, and shail include-

(1) his successor, transferee or assignee;

(i1) a trustee or guardian or receiver receiving rent for any premises or
entitled to so receive, on account of or on behalf of or for the benefit of, any
other person such as minor or person of unsound mind who cannot enter
into a contract;

(¢) "premises”" means any building or part of a building which is, or is
intended 1o be, let on rent for the purpose of residence or for commercial or for
educational use, except for industrial use and meludes—

(i) garden, garage or closed parking area, vacant land, grounds and out-
kouses, if any appertaining to such building or part of the building; and

(1) any fitting to such building or part of the building for the more
beneficial enjoyment thereaf, but does not include premises such as hotel,
lodging house, dharamshala or inn;

{(d) "property manager” means a person or any legal entity who is
authorized by the landlord to manage the premises and who represents the
landlord in his dealings with the tenant;

(e) "Rent Authority" means an officer appointed under section 30;

() "Rent Tribunal" means a Tribunal within the meaning of section 33;

{g) " Rent payable” in relation to any premises means the rent as specified
in section 8;

(h) " Sub-tenant" means a person to whom the tenant sublets whole or part
of the premises held by him or transfers or assigns his rights accrued under the
tenancy agreement or any part thereof upon entering into a supplementary
agreement to the existing tenancy agreement;

(i) “Tenancy Agreement” means an agreement in writing executed between
landlord and tenant for the purposes of letting the premises of landlord in
consideration of rent payable;

(j) " Tenant", whether called lessee or by any other name, means a person
by whom or on whose account or on behalf of whom, the rent of any premises
is payable to the landlord under a tenancy agreement and includes any person
occupying the premises as a sub-tenant and also, any person conlinuing in
possession after the termination of his tenancy whether before or after the
commencement of this Ordinance; but shall not include any person against
whom any order or decree for eviction has been made.

3. (1) Nothing in this Ordinance shall apply to any—

(1) premises owned by the Central Government or Stale Government or
Union territory Adminisiration or a Government undertaking or enterprises or
a statutory body or Cantonment Board;

(ii) premises owned by a company, University or organisation given on rent to
its employces as part of service contract;
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(iii) premises owned by religious or charitable institution as may be
specified | by notification by State Government;

(iv) premises owned by Augaf registered under the Waqf Act, 1993 (Act.
no. 43 of 1995) or by any public trust registered under applicable law;

(v)other building or category of buildings specifically exempted in public
interest by notification by the State Government.

(2) Notwithstanding anything contained in sub-section (1). if the owner and
tenant of the premises referred to in clause (i) to clause (v) of the said sub-scction
agrees that the tenancy agreement entered into between such fandlord and tenant be
regulated under the provisions of this Ordinance, such landlord may inform the Rent
Authority of the agreement to do so at the time of information of the tenancy
agreement under section 4.

CHAPTER-11
Tenancy

4. (1) Notwithstanding anything contained in this Ordinance or any other law
for the time being in force, no person shall, after the commencement of this Ordinance,
let or take on rent any premises except by an agreement in writing, which shall be
informed to the Rent Authority by the landlord and tenant jointly, in the form specified
in the First Schedule within a period of two months from the date of tenancy
agreement:

Provided that in cases of residential tenancies for a period of less than twelve
months, the landlord and tenant shall not be required to inform the Rent Authority
aboul such tenancy.

(2) Where the landlord and the tenant fail to jointly inform the execution of
the tenancy agreement referred to in sub-section (1), the landlord and tenant shall
separately inform the execution of tenancy agreement to the Rent Authority within a
period of one month from the date of expiry of the period specified in sub-section (1).

(3) Where, in relation to a tenancy created before the commencement of this
Ordinance,—

(a) if an agreement in writing was entered info between the landlord and
the tenant, they shall jointly present a copy thereof to the Rent Authority
within three months of the commencement of this Ordinance.

(b) if no agreement in writing was entered into, the landlord and the
tenant shall enter into an agreement in writing with regard to that tenancy and
present the same to the Rent Authority within three months of the
commencement of this Ordinance:

Provided that where the landlord or the tenant fail to present jointly a copy of
the tenancy agreement or fail to reach an agreement within specified period, such
landlord and tenant shall separately file the particulars about such tenancy with the
Rent Authority within one month from the date of expiry of period mentioned in
clause (b) above, in the form specified in First Schedule. If the landlord has submitted
his particulars within the specified period but tenant fails to submit su.-h particulars,
the landlord may file an application for eviction on this ground alone:

Provided further that during such eviction proceedings, the Rent Authority
shall, notwithstanding anything contained in this Ordinance, decide interim rent
payable by the tenant during such adjudication,

(4) The State Government shall, put in place a digital platform in the Hindi or
English language for enabling submissions of document in such form and manner as
may be prescribed.
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(5) The Rent Authority shall, after receiving information about the execution of
tenancy agreement along with the documents specified in the First Schedule, provide a
unigue identification number to the parties.

(6) The terms of authorization of the property manager, if any, by the landlord to

deal with the tenant shall be such as agreed to by the landlord and tenant in that behalf in
the tenancy agreement.

(7) The information provided under sub-sections (1), (2) and (3) shall be
conclusive proof of the facts relating to tenancy and matiers connected therewith, and in
the absence of any statement of information, the landlord may file an application for
eviction on this ground alone.

5 (1) Every tenancy entered into after the commencement of this Ordinance shall
be valid for a period as agreed upon between the landlord and the tenant, and as specified
in the tenancy agreement.

(2) The tenant may request the landlord for renewal or extension of the tenancy,
within the period agreed to in the tenancy agreement, and if agreeable to the landlord,
may enter into a new tenancy agreement with the landlord on mutually agreed terms and
conditions.

{3) Where a tenancy for a fixed term ends and has not been renewed or the tenant
fails to vacate the premises at the end of such tenancy, then such tenant shall be liable to
pay an enhanced rent to the fandlord as provided in section 23:

Provided that notwithstanding anything contained in this section, if the term of
tenancy expires at a lime when the locality where the premises let out on rent is situated,
is alfected by any disastrous event of force majeure, then, subject to requisition by the
tenant, the fandlord shall allow the tenant to continue in possession of the said premises
1ill a period of one month from the date of cessation of such disastrous event, on the same
terms and conditions of the tenancy agreement already entered into.

6. (1) The terms of agreement executed between landlord and tenant, shail be
binding upen their successors in the event of the death of the landiord or tenant, as the
case may be, and in such case, the successor of the deceased landlord or tenant shall
have the same rights and obligations as agreed to in the tenancy agreement for the
remaining period of such tenancy.

(2) In the event of death of a tenant, the right of tenancy shall devolve for the
remaining period of tenancy on his successors, namely:-

Spouse; son or daughter or where there are both son and daughter, both of them;
parents; daughter-in-law, being the widow of his pre-deceased son; widowed or divorced
sisler:

Provided that the successor has ordinarily been living in the premises with the
deceased tenant up to the date of his death.

(3) In the event of death of a tenant of a non-residential tenancy, the right of

tenancy shall devolve for the remaining period of tenancy on the person who has
succeeded the business of deceased tenant.

(4) Every application for substituting the names of the heirs or legal
representatives, the claimants-occupants or any person who was a party to any
proceedings under this Ordinance and died during the pendency of the proceedings, shall
be preferred within one month from the date of the death of such person.

{5) The application shall contain the names and addresses and other details of the
heirs or legal representatives and their rclationship with the deceased and, be
accompanied by an affidavit in its support, and thereupon. the application shall be

decided after a summary enguiry by the Rent Authority or Rent Tribunal, as the case
may be.
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(6) Whenever a pleader appearing for a party to the case comes to know of the
death of that party, he shall inform the Rent Authority or Rent Tribunal, as the case
may be, about it, and the Rent Authority or Rent Tribunal, as the case may be, shall
thereupon give notice of such death to the other party, and, for this purpose, the
contract between the pleader and the deceased party shall be deemed to subsist.

7. (1) After the commencement of this Ordinance, no tenant shall, except by
entering into a supplementary agreement to the existing tenancy agreement:-
(a) sub-let whole or part of the premises held by him as a tenant;
(b) transfer or assign his rights in the tenancy agreement or any part
thereof.

(2) Where the premises is sub-let upon entering into a supplementary
agreement to the existing tenancy agreement as referred to in sub- section (1), the
landlord and tenant shall jointly inform the Rent Authority about the sub-tenancy
within a period of two months from the date of execution of such agreement in the
form specified in the First Schedule.

CHAPTER-III
Rent

8. The rent payable in respect of a premises shall be the rent agreed to between
the landlord and the tenant in accordance with the terms of the tenancy agreement or
as revised under section 9 or determined under section 10.

9. (1) The revision of rent between the landlord and the tenant shall be in
accordance with the terms of the tenancy agreement.

(2) Where, after the commencement of tenancy, the landlord has entered into
an agreement in writing with the tenant prior to the commencement of the work and
has incurred expenditure for carrying out improvement, addition or structural alteration
in the premises occupied by the tenant, which does not include repairs necessary to be
carried out under section 15, the landlord may increase the rent of the premises by an
amount as agreed to between the landlord and the tenant, and such increase in rent
shall become effective from one month after the completion of such work.

(3) Subject to any agreement in writing, where the premises have been let out
before the commencement of this Ordinance, the rent thereof shall be liable to be
revised for a further period of two years from the commencement of this Ordinance,
according to the formula indicated below:-

(a) where the premises have been let out prior to 15-07-1972, it shall be
deemed to have been let out on 15-07-1972;

(b) where the premises have been let out on or after 15-07-1972, the date
for revision of rent shall be one year after the date of commencement of
tenancy.

The rate of rent payable in above cases shall be liable to be increased at the
rate of 5 % per annum in case of residential accommodation and 7% per annum in case
of non- residential premises, and the rate of increase of rent shall be compounded on
an yearly basis. The amount of rent so arrived at shall again be liable to be increased at
the aforesaid rates per annum in similar manner up to the commencement of this
Ordinance.

Notwithstanding anything mentioned above, if rent of premises had been
revised during continuance of tenancy after 15-07-1972, the formula of revision of
rent mentioned above shall be applicable from the date of such revision of rent:

Provided that notwithstanding anything mentioned above , the revised rent

payable as per formula indicated in aforesaid provision, shall be payable as below
from the date of commencement of this Ordinance :-

(i) in the first year, half of the rent so compuied; and
(ii) in the second year, full amount of rent so computed.
(4) Notwithstanding anything contained in sub-section (1) of section 3 wherein
any premises referred to, has been lct out to a tenant, the landlord of such premises

shalt also be entitled for revision of rent in accordance with provisions of clause (3)and
the relevant provisions of this Ordinance shall apply to such cases.

23 RPH (Tenancy Ordinance) Adyadesh 2021data 11



I ULY FARIRCT oI, 9 IHe, 2021

27

(5) In the case of tenancy entered into before the commencement of this
Ordinance the landlord shall, by notice in writing to the tenant, demand the enhanced
rate of rent as specified under sub-section (3) and the rate of rent so enhanced shall be
payabie within 30 days of the service of notice. In such event the tenancy agreement

shall be deemed to be amended and enhanced rate of rent shall be the rent payable
under section 8:

Provided that if there was no tenancy agreement before the commencement of
this Ordinance, the landlord and the tenant may mutally agree to execute tenancy
agreement for cnhanced rate of rent failing which the rent authority shall determine the
enhanced rent subject to the provisions of section 10.

(6} No arrears of aforesaid enhanced rent shall be payable or recoverable for the
period prior to commencement of this Ordinance.

10. (1) In case of any dispute between the landlord and the tenant regarding
revision of rent, the Rent Authority may, on an application made by the landlord or
tenant, determine the revised rent and other charges payable by the tenant and also fix
the date from which such revised rent becomes payable.

(2) In determining the rent to be revised, the rent Authority may be guided by
the prevailing market rent in the surrounding areas let out on rent,

(3) Once u determination under this section has been made, no application for
fresh determination shall lie for a period of one year afier the said determination.

(4) The rent authority may determine provisional rent during the proceedings for
revision of rent which shall be subject to final determination.

1. (1) The security deposit to be paid by the tenant in advance shall be such as

may be agreed upon between the landlord and the tenant in the tenancy agreement,
which shall-—

(a) not exceed two months’ rent, in case of residential premises; and
(b) not exceed six months’ rent, in case of non-residential premises.
(2) The security deposit shall be refunded 1o the tenant on the date of taking over

vacant possession of the premises from the tenant, after making due deduction of any
liability of the tenant.

CHAPTER IV
Rights and Obligations of the Landlord and the Tenant

12. The tenancy agreement shall be signed in duplicate by both the landlord
and the tenant, and one each of such original signed tenancy agreement shall be
retained by the landlord and the counterpart of such agreement by the ienant.

t3. (1) Every tenant shall pay rent and other charges payable within such
period as agreed to in the tenancy agreement.

(2) Every landlord or his pfoperty manager shall, on receipt of payment
towards rent and other charges payable within the stipulated period as in the tenancy
agreement from the tenant, provide forthwith against acknowledgement, a duly signed
receipt for the amount received by him:

Provided that where the payment of rent or other charges is made by the tenant
to the landlord through the electronic mode, the bank acknowledgement thereof shall be
the conclusive proof of such payment:

Provided further that it shall be open to the tenant to remit the rent or other

charges to his landlord by cash, cheque, bank draft, posial moncy order or by any
other mode recognized by the law.

23 RPH (Tenancy Ordinance) Adyadesh 2021data 11

Rent Authority 10
determine the
revised rent in
case of dispute

Security
deposit

Original tenancy
agreement 10 be
retained by the
landlord and the
tenant

Rent and other

charges payable
and receipt for

payment thereol’



28 TR eI AHRRY Toic, 9 31, 2021

Deposit of rent
with Rent
Authority

14, (1) Where the landlord refuses to accept any rent and other charges
payable or refuses to give a receipt, the rent and other charges shall be paid to the
landlord by postal money order or any other method, in such manner as may be
prescribed, consecutively for two months, and if the landlord refuses to accept the
rent and other charges within such period, then the tenant may deposit the same with
the Rent Authority in such manner as may be prescribed.

(2)The deposit shall be accompanied by an application by the ienant
containing the following particulars, namely :-

(a) the premises for which the rent and other charges payable arc deposited
alongwith a description sufficient for identifying the premises;

(b) the period for which the rent and other charges payable are deposited;

(c) the name and address of the landlord or the person or persons claiming
to be entitled to such rent and other charges payable;

(d) the reasons and circumstances for which the application for depositing
the rent and other payable charges is made;

(e) such other particulars as may be necessary.

{3) Where the tenant is unable to decide as to whom the rent is payable
during the period of tenancy agreement, the tenant may, in such case, deposit the rent
with the Rent Authority in such manner as may be prescribed.

(4) Where the rent is deposited under sub-section (3), the Rent Authority shall
enquire the case as to whom the rent is payable and pass orders as he may deem fit on
the basis of the facts of the case.

(5) The withdrawal of remt and other charges payable, deposited under sub-
section (1) or sub-section (2), shall not by itself operate as an admission against the
landlord or any other claim made by the tenant, if the landiord withdraws it to the
extent of rent agreed upon under the tenancy agreement.

Repair and 15. (1) Notwithstanding any agreement in writing to the contrary, the landlord
i and the tenant shall keep the premises in as good a condition as at the commencement
of the tenancy, except for normal wear and tear, and shall respectively be responsible
to repair and maintain the said premises as specified in the Second Schedule or as
agreed to in the tenancy agreement.

(2) In case of common facilities shared among the tenants or with the landiord,
the respective responsibilities of the tenant and landlord to repair and maintain those
facilities shall be such as may be specified in the tenancy agreement.

of propesty

(3) If the tenant fails or refuses to carry out the repairs referred to in
sub-section (1) or sub-section (2), the landlord may carry out the repairs and deduct
the amount incurred for such repairs from the security deposit and the amount so
deducted shall be paid by the tenant within a period of one month of the issue of
notice by the landlord in that regard:

Provided that if the cost for such repairs exceed the security deposit, the tenant
shall be liable to pay the excess cost including the security deposit so deducted to the
landlord within a period of one month of the issue of notice by the landlord in that
regard.

(4) In case the landlord refuses to carry out the repairs referred to in
sub-section (1) or sub-section (2), the tenant may carry out such repairs and deduct
the expenditure incurred towards the same from the rent to be paid for the succeeding
months:

Provided that in no case the deduction from rent in any one month shall
exceed fifty per cent of the agreed rent for a month.

23 RPH (Tenancy Ordinance) Adyadesh 2021data 11



TR TRY SRIER TSI, 9 aniel, 2021

29

(5) Where the premises is uninhabitable without the repairs and the landlord
refuses to carry out the required repairs, after being called upon by the tenant in
writing to do so, the tenant may abandon the premises after giving the landlord a
fifteen days’ notice in writing.

(6) Where the premises let out on rent becomes uninhabitable for the tenant
due to an event of force majeure or the tenant is unable to reside due to occurrence of
such event, the landlord shall not charge rent from the tenant until the said premises is
restored by the Landlord, subject to the provisions of this section, to be inhabitable:

Provided that where the rented premises becomes uninhabitable as specified in
sub-section (5) or this sub-section and the landlord fails to carry out the required
repairs to make it inhabitable or the said premises could not be made inhabitable, then,
the security deposit and advance rent shall be refunded by the landlord to the tenant
within a period of fifteen days of the expiry of the notice period, after making due
deduction of liability of the tenant, if any.

16. During the subsistence of tenancy, the tenant shall,-

(a) not intentionally or negligently damage the premises or permit such
damage;

(b} inform the landlord in writing of any damage;

(c) take reasonable care of the premises and its contents including fitting

and fixtures and keep it reasonably habitable having regard to its condition at
the commencement of tenancy and the normal incidence of living,

17. (1)Every landlord or the property manager may enter the premises let out
on rent after serving a notice, in writing or through electronic mode, to the tenant at
least twenty four hours before the time of entry under the following circumstances,
namely:-

(a) to carry out repairs or replacement or to do or to get work done in the
premises; or

(b) to carry out an inspection of the premises for the purpose of
determining whether premises are in a habitable state; or

(¢} for any other reasonable cause for entry specified in the tenancy
agreement.

(2) The notice shall specify the day, time and reason for entry:
Provided that no person shall enter the premises before sunrise and after
sun set;
Provided further that nothing contained in this section shall prevent the
landlord from entening into the premises let out on rent without prior notice to the

tenant in case of emergent situations like war, flood, fire, cyclone, earthquake or any
other natural calamity, which may affect that premises.

18. In case the landlord has engaged a property manager, the landlord shall
provide the following information to the tenant, namely:-
(a) name of the property manager;
(b) proof that such property manager is authorized by the landlord;
(c) specific purposes tor which the property manager has been authorized
by the landlord and the period of such authorization; and
(d) if the property manager is 4 legal entity, the name of the entity and the

person authorized in this behalf by that legal entity who may be contacted in
relation to the tenancy agreement.
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19. (1)The duties of the property manager shall include the following,
namely:-

(a) to collect rent against receipt;
(b) to do essential repairs on behalf of the landlord,;
(£) to inspect the premises from time to time;
(d) to give notices to the tenant for,-

(1) proper maintenance of the premises;

(ii) delay in payment of rent;

{iii) revision of rent;

(iv) vacation of premises;

v) renewal of tenancy;
(¢) to help in resolution of disputes amongst tenants;
(f) any other matters relating to tenancy to be acted upon only on the

instructions of the landlord.

(2) Where the property manager acts in contravention of the provisions of
sub-section (1) or against the mstructions of the landlord, the Rent Authority may, on
an application made to it by the landlord or tenant in that behalf, remove the property
manager or impose such costs on the property manager so as o compensate any loss
incurred by the landlord or tenant due to such contravention.

20. (1)No landlord or property manager shall, either by himself or through any
other person, withhold any essential supply or service in the premises occupied by the
tenant. y

(2) In case of contravention of the provisions of sub-section (1) and or
application made by the tenant in this behalf, the Rent Authority after examining the
matter, may pass an interim order directing the restoration of supply of essentia
services immediately on service of such order upon landlord or property manager, as
the case may be, pending the inquiry referred to in sub-section (3).

(3) The Rent Authority shall conduct an enquiry in respect of the applicatior
made by the tenant under sub-section (2), and complete the enquiry within one montt
of filing of such application.

(4) The Rent Authority may, after giving a reasonable opportunity of being
heard, award a compensation not exceeding two months’ rent to be paid by the persor
responsible for withholding the essential supply, so as to compensate the loss incurred.

(5) The Rent Authority may levy a penalty of a sum not exceeding twice th
monthly rent to the tenant, if it finds that the application was frivolous or vexatious.

Fxplanation-For the purposes of this section, essential services include:
supply of water, electricity, piped cooking gas supply, lights in passapes, lifis
staircase, conservancy, parking, communication links and sanitary services.

CHAPTER-V
Protection of Tenant Against Eviction, Recovery Of Possession of Premises By
Landlord

21. (1) A tenant shall not be evicted during the continuance of tenanc:
agreement unless otherwise agreed to in writing by the landlord and tenant, except i
accordance with the provisions of sub-section (2) or in accordance with the provision
of section 227

Provided that where the landlord has acquired the premises by sale deed afte
the commencement of this Ordinance and it was in the occupation of a tenant sinc
before its purchase, no application for recovery of possession of such premises shall b
made under this section unless a period of one years has elapsed from the date of sucl

acquisition, or expiry of tenancy agreement executed in between the erstwhile landlor
and the tenant, whichever is earlier:
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Provided further that after acquisition of the premises by the landlord under

preceding proviso the landlord shall also intimate to the tenant in possession, within
one month of such acquisition.

(2) The Rent Authority may, on an application made to it by the landlord in
such manner as may be prescribed, make an order for eviction and recovery of
possession of the premises on one or more of the following grounds, namely:-

{(a) that the temant does not agree to pay the rent payable under
section 8,

(b) that the tenant has not paid the arrears of rent and other charges
payable in full as specified in sub-section (1) of section 13 for two
consecutive months, including mterest for delayed payment as may be
specified in the tenancy agreement within a period of one month from the
date of service of notice of demand for payment of such arrears of rent and
other charges payable to the landlord :

Provided that in relation to a tenant who is a member of the armed
forces of the Union and in whose favour the prescribed authority under the
Indian Soldiers (Litigation) Act, 1925 (Act no.4 of 1925) has issued a
certificate that he is serving under special conditions within the meaning of
section 3 of that Act or where he has died by enemy action while so
serving, then in relation to his heirs, the words “two months” in this clause
shall be deemed to have been substituted by the words “one year”;

(c) that the tenant has, after the commencement of this Ordinance,
parted with the possession of whole or any part of the premises without
obtaining the written consent of the landlord :

Provided that in case, the tenant is a firm, then in case of change of
proprietor or partners of firm or its nature of business, the prior
endorsement of landlord has not been obtained in writing,

(d) that the tenant has continued to misuse the premises even after
receipt of notice from the landlord to desist from such misuse.

Explanation.-For the purposes of this clause, “misuse of premises”
means encroachment of additional space by the tenant or use of premises

for a purpose other than the purpose permitted in the tenancy agreement or
use of premises which causes public nuisance or causes damage to the
property or is detrimental to the interest of the landlord or for immoral or
illegal purposes;

(¢) where it is necessary for the landlord to carry out any repair or
construction or rebuilding or addition or alteration or demolition in respect
of the premises or any part thereof, which is not possibic to be carried out
without the premises being vacated:

Provided that after such repair, construction, rebuilding, addition or
alteration, the tenant may be allowed to reoccupy the premises only when it
has been mutually agreed to between the landlord and the tenant and a new
tenancy agreement has been submitted with the Rent Authority:

Provided further that the tenant shall not be allowed to reoccupy the
premises,—

(1) in the absence of submission of such mutual tenancy agreement
with the Rent Authority; and

{11} in cases where the tenant has been evicted under the orders of a
Rent Authority;
(f) that the premises or any part thereof is required by the landlord for
carrying out any repairs, construction, rebuilding, additions, alterations or

demolition, for change of its use as a consequence of change of land use by
the competent authority.
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Explanation-For the purposes of this clause, the expression “competent
authority” means the Municipal Corporation or the Municipality or the
Development Authority or any other authority, as the case may be, which
provides permission on matters relating to repair or redevelopment or
demolition of building or permission for change in land use.

(g) that the tenant has given written notice to vacate the premises let out
on rent and in consequence of that notice the landlord has contracted to sell
the said premises or has taken any other step, as a result of which his interests
would seriously suffer if he is not put in possession of that premises;

(h) that the tenant has carried out any structural change or erected any
permanent structure in the premises let out on rent without the written consent
of the landlord;

(i) that in violation of section 7, the tenant has sub-let whole or part of the
premises held by him or has transferred or assigned his rights in the tenancy
agreement or part thereof;

(j) that where the tenancy stands determined by efflux of time;

(k) that the tenant has allowed the premises to be occupied by any person
who 1s not 2 member of his family;

Explanation- For the purposes of this clause, family means spouse, male
lineal descendants, such parents, grandparents and any unmarried, widowed,
divorced, judicially separated daughter, daughter of a male descendant or
widowed daughter-in-law as may have been normally residing with him or
her.

(1) that the tenant has substantially removed his effects from the premises.

(m) that the premises is required by land lord either in its existing form
or after demolition and new construction thereof for the purpose of its
occupation by landlord. i
{3) No order for eviction of the tenant on account of failure to pay the rent

specified in clause (b) of sub-section (2) shall be made, if the tenant makes payment to
the landlord or deposits with the Rent Authority the arrears of rent and other payable
charges, if any, including interest within one month from the date of service of the said
demand notice upon him.

(4) Where the tenant fails to pay the rent consecutively for two months
subsequent to the grant of the relief specified in sub-section (3) in any one year, then
the tenant shall not be entitled to such relief again.

(5) In any proceedings for eviction under clause (e) of sub-section (2), the
Rent Authority may allow eviction from only a part of the premises, if the landlord
agrees for the same.

22. (I)Notwithstanding anything contained in this Ordinance or any other law
for the time being in force, in case of death of the landlord, where there is a
requirement of the premises let out on rent by the legal heirs of the landlord during the
period of tenancy, such legal heirs may file an application in this behalf for eviction
and recovery of possession of the said premises before the Rent Authority in such form
and manner, as may be prescribed.

(2) The Rent Authority may, on an application made to it under
sub-section (1), if it is satisfied that the legal heirs of the deceased landlord are in
requirement of the premises let out on rent, pass necessary orders against the tenant for
handing over vacant possession of the said premises to the legal heirs of the deceased
landlord.

23, Where the tenant fails to vacate the premises let out on rent in accordance
with the tenancy agreement on the expiration of the period of tenancy or termination of
tenancy by an order or notice under the provisions of this Ordinance, such tenant shall
be liable to pay the landlord-

(a) twice the monthly rent for the first two months; and

(b) four times the monthly rent thereafter till the tenant continues to occupy
the said premises.
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24 (1) Where a landlord exercises the right of recovery of possession under
sub-section (2) of section 21 or under section 22, and he had received any rent or any
other payment in advance from the tenant, he shall before recovery of possession,
refund to the tenant such amount after deducting the rent and other charges due to him.

(2) If the landlord fails to make any refund, he shall be liable to pay simple
interest to the tenant at such rate as may be prescribed from time to time on the
amount which he has omitted or failed to refund.

25. In any proceedings for recovery of possession on any ground other than
that referred to in clause (a) or clause (b) of sub-section (2} of section 21, where the
tenant contests the claim for eviction, the landlord may at any stage of the proceedings
apply to the Rent Authority to direct the tenant to pay him the rent payable, as under
section 8, and section 23 and the Rent Authority may order the tenant to make such
payment and all other charges due from the tenant along with penal charges, if any,

due to delay in payment, in accordance with the provisions of sub-section (1) of
section 14,

26. (1) Tenant shall not carry out any structural change or erect any permanent
structure in the premises let out on rent without the written consent of the landlord.

(2) Where the landlord proposes to make any improvement in or construct any
additional structure on any premises which has been let out to a tenant and the tenant
refuses to allow the landlord to make such improvement or construct such additional
structure, the landlord may make an application in this behalf to the Rent Authority.

{3) On an application made by the landlord under sub-section (2) if the Rent
Authority is satisfied that the landlord is ready and willing to commence the work
which is necessary, the Rent Authority may permit the landlord to do such work and
may make such other order as it may deem fit:

Provided that such improvement or additional structure shall not decrease or
diminish or deteriorate the accommodation or housing services in the premises which
may cause undue hardship to the tenant.

27. (1) Notwithstanding anything contained in section 21 or section 22, where
any premises let out for rent comprises vacant land, upon which it is permissible under
the municipal bye-laws for the time being in force to erect any building whether for
residence or for any other purpose, and the landlord who intends 1o erect such building
is unable to obtain possession of the same from the tenant on the basis of the tenancy
agreement, the landlord or, in case of death of the landlord, his legal heirs, may file an
application in this behalf, in such form and manner as may be prescribed, before the
Rent Authority.

(2) The Rent Authority may, on receipt of the application referred to in
sub-section (1), if it is satisfied that the landlord is or, as the case may be, his legal
heirs are ready and willing to commence the work and that the severance of the vacant
land from the rest of the premises shall not cause undue hardship to the tenant,-

(a) direct such severance after such enquiry as it may deem fit;
(b) place the landlord in possession of the vacant land;

(c) determine the rent payable by the tenant in respect of the rest of the
premises; and

{d) make such other orders as it may deem fit in the circumstances of the
case.
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28. Notwithstanding anything contained in any other law for the time being in
force, where the interest of a tenant or in case of death of the tenant, of his legal heirs
in any premises is determined for any reason whatsoever and any order is made by the
Rent Authority under this Ordinance for the recovery of possession of such premises,
such order shall, subject to the provisions of sub-section (3) of section 21, be binding
on all accupants who may be in occupation of the premises and vacant possession
thereof shall be given by all such occupants to the landlord or to the legal heirs of the
landlord.

29. Notwithstanding anything contained in this Ordinance or any other law for
the time being in force, a tenant may give up possession of the premises on giving such
written notice as is required under the tenancy agreement and in the absence of any
stipulation relating to such notice, the tenant shall give notice 1o the landlord of at least
one month before giving up possession of the premises.

CHAPTER-VI
Rent Authority, Rent Tribunal Their Powers and Appeal

30. The District Collector shall appoint an officer, not below the rank of
Additional District Collector to be the Rent Authority within his jurisdiction.

31. (1) The Rent Authority and the Rent Tribunal shall, in all cases where the
respondent enters or is permitted to enter defense against the application, at any time
before a negotiated settlement of the dispute between the parties, in appropriate cases,
shall refer them to the appropriate autharity under the Legal Services Authorities Act,
1987 (Act. no. 39 of 1987).

(2) Without prejudice to the provisions of sub-section (1), the Rent Authority
and Rent Tribunal shall follow such procedure as it deems proper to promote a
compromise expeditiously.

(3) Where there has been a settlement of the case by compromise, the Rent

Authority and Rent Tribunal shall record the terms of the compromise and pass final
order in those terms.

32. The Rent Tribunal shall be presided over by the District Judge himself or
by Additional District Judge nominated by the District Judge in each district.

33. (1) Save as provided in this Ordinance, nothing contained in the Code of
Civil Procedure, 1908 (Act. no. 5 of 1908) shall apply to the Rent Authority and Rent
Tribunal, which shall be guided by the principles of natural justice and shall have
power to regulate their own procedure in the following manner, namely:—

(a) the landlord or the tenant may file an application or appeal before the
Rent Authority or Rent Tribunal, as the case may be, accompanied by affidavit
and documents, if any;

{b) the Rent Authority or Rent Tribunal, as the case may be, shall then
issue notice to the opposite party, accompanied by copies of application or
appeal, affidavit and documents;

(c) the opposite party shall file a reply accompanied by affidavit and
documents, if any, afier serving a copy of the same to the applicant;

(d) the applicant may file a rejoinder, if any, after serving the copy to the
opposite party;

(e) the Rent Authority or Rent Tribunal, as the case may be, shall fix a
date of hearing and may hold such summary inquiry as it deems necessary.
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(2) The Rent Authority or Rent Tribunal, as the case may be, shall endeavor to
dispose the case as expeditiously as possible, not exceeding a period of more than sixty
days from the date of receipt of the application or appeal :

Provided that where any such application or appeal, as the case may be could
not be disposed of within the said period of sixty days, the Rent Authority or Rent
Tribunal. as the case may be, shall record its reasons in writing for not disposing of the
application or appeal within that period.

(3) In every application or appeal, before the Rent Authority or Rent Tribunal,
as the case may be, the evidence of a witness shall be given by affidavit:

Provided that the Rent Authority or Rent Tribunal, as the case may be, may
where it appears to it that it is necessary in the interest of justice to call a witness for
examination or cross-examination, order attendance of such witness to be present for
examination or cross-examination.

(4} The provisions of the Cade of Civil Procedure, 1908 (Act no. 5 of 1908)
regarding service of summons shall be applicable muratis mutandis for service of
notice by the Rent Authority or Rent Tribunal. In addition to the said mode of
service, the service of notice to landlord or tenant may also be effected through
e-mail, Whatsapp, SMS or other recognized electronic mode.

(5) Every application or appeal shall be in such form as may be prescribed.

(6) The Rent Authority or Rent Tribunal, as the case may be, shall not allow
more than three adjournments at the request of a party throughout the proceedings and
in case of reasonable and sufficient cause to do so, it shall record the reasons for the
same in writing and order the party requesting adjournment to pay a reasonable cost.

(7) Every application under clauses (a), (b), (e). (f) and (g) of sub-section (2)
of section 21 or under section 22 shall be decided within ninety days from the date of
filing of such application before the Rent Authority.

(8) The Rent Authority shall decide every application filed under clause (c)
and (d) of sub-section (2) of section 21 within thirty days from the date of filing of such
application,

34. (1) The Rent Authority and the Rent Tribunal shall, for discharging their
functions under this Ordinance, have the same powers as are vested in a Civil Court
under the Code of Civil Procedure, 1908 (Act. no. 5 of 1908) for the purposes of, -

(a) summoning and enforcing the attendance of any person and examining
him on oath;

(b) requiring the discovery and production of documents;

{¢) issuing commission for examination of the witnesses or documents;

(d) issuing commission for local investigation:

(e) receiving evidence on affidavits:

(f) dismissing an application or appeal for default or deciding it ex-parte;

(g) setting aside any order of dismissal of any application or appeal for
default or any other order passed by it ex-parte;

(h) any other matter, which may be prescribed.

(2) Any proceedings before the Rent Authority or Rent Tribunal shall be
deemed to be a judicial proceeding within the meaning of section 193 and 228, and for
the purpose of section 196, of the Indian Penal Code, 1860 (Act. no. 45 of 1860); and
the Rent Authority and the Rent Tribunal shall be deemed to be a civil court for the

purposes of section 195 and Chapter XXV of the Code of Criminal Procedure, 1973
(Act. no. 2 of 1974).
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(3) For the purposes of holding any inquiry or discharging any duty under this
Ordinance, the Rent Authority may,-

(a) after giving not less than twenty-four hours’ notice in writing, enter
and inspect or authorize any officer, subordinate to it, to enter and inspect, any
premises at any time between sunrise and sunset;

(b) by written order, require any person to produce for its inspection such
books or documents relevant to the inquiry, at such time and at such place as
may be specified in the order.

(4) The Rent Authority may, if it thinks fit, appoint one or more persons having
special knowledge of the matter under consideration as an assessor or valuer to advise
it in the proceeding before it.

(5) Any clerical or arithmetical mistake in any order passed by the Rent
Authority or any other error arising out of any accidental omission may, at any time,
be corrected by the Rent Authority on an application received by it in this behalf from
any of the parties or otherwise.

(6) The Rent Authority may exercise the powers of a Judicial Magistrate of the
first class for the recovery of the fine under the provisions of the Code of Criminal
Procedure, 1973 (Act. no. 2 of 1974) and the Rent Authority shall be deemed to be a
Magistrate under the said Code for the purposes of such recovery.

(7) An order made by a Rent Authority or an order passed in appeal under this
Chapter shall be executable by the Rent Authority as a decree of a Civil Court and for
this purpose, the Rent Authority shall have the powers of a Civil Court.

(8) The Rent Authority may set aside or recall any order passed ex-parte if the
aggrieved party files an application and satisfies it that the notice was not duly served
or that he was prevented by any sufficient cause from appearing when the case was
taken up for hearing.

(9) Save as otherwise expressly provided in this Ordinance, every order made
by the Rent Authority shall, subject to decision in appeal, be final and shall not be
called in question in any original suit, application or execution proceedings.

Appeal to Rent 35. (1) Any person aggrieved by an order passed by the Rent Authority may
Tribunal prefer an appeal along with a certified copy of such order to the Rent Tribunal within
the local limits of which the premises is situated, within a period 6fthir1y days from
the date of that order:
Provided that no appeal shall lie unless the appellant pre-deposits fifty percent
of the entire payable amount under the impugned order of the rent authority.

(2) Upon filing an appeal under sub-section (1), the Rent Tribunal shall serve
notice. along with a copy of memorandum of appeal to the respondent and fix a
hearing not later than thirty days from the date of service of notice of appeal on the
respondent and the appeal shall be disposed of within a period of sixty days from such
date of service.

(3) Where the Rent Tribunal considers it necessary in the interest of arriving at
adjust and proper decision, it may allow filing of documents at any stage of the
proceedings in appeal:

Provided that no such document ghall be allowed more than once during the
hearing.

(4) The Rent Tribunal may, in its discretion, pass such interlocutory order
during the pendency of the appeal, as it may deem fit.

(5) While deciding the appeal, the Rent Tribunal may, after recording reasons
therefor, confirm, set aside or modify the order passed by a Rent Authority.
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36. (1)The Rent Authority shall, on an application filed by any party, execute
an order of a Rent Tribunal or any other order made under this Ordinance, in such
manner as may be prescribed, by-

(a) delivering possession of the premises to the person in whose favour the
decision has been made; or

(b) attaching one or more bank accounts of the opposite party for the
purpose of recovering the amount specified in such order; or
(¢) appointing any advocate or any other competent person including

officers of the Rent Authority or local administration or local body for the
execution of such order;or

(d) attachment of salary and allowance of the opposite party;or
(e) attachment and sale of the movable or immovable property of the
opposite party.

(2) The Rent Authority may take the help from the local police for the
execution of the final orders;

Provided that no applicant shall obtain help of the police unless he pays such
costs as may be decided by the Rent Authority.

(3) The Rent Authority shall conduct the execution proceedings, in relation to
its order or an order of a Rent Tribunal or any other order passed under this Ordinance,
in a summary manner and dispose of the application for execution made under this
section within a period of thirty days from the date of service of notice on the opposite
party.

CHAPTER-VII
Miscellaneous

37. The State Government may determine the nature and categories of officers
and other employees as it considers necessary and appoint such officers and other
employees for the efficient discharge of their functions under this Ordinance.

38. (1) Save as otherwise provided in this Ordinance, no Civil Court shall
entertain any suit or proceeding in so far as it relates to the provisions of this
Ordinance.

(2) The jurisdiction of the Rent Authority shall be limited to tenancy agreement

submitted to 1t as specified in the First Schedule and shall not extend to the question of
title or ownership of premises.

39. (1) The provisions of the Court Fees Act, 1870 (Act. no.7 of 1870) shall
apply in respect of applications or appeals to be presented before the Rent Authority
or Rent Tribunal, as the case may be.

(2) For the purposes of computation of court fees, the application for recovery
of possession made to the Rent Authority and the memorandum of appeal presented

before the Rent Tribunal, shall be deemed to be a suit between the landlord and the
tenant.

(3) The court fees for the application filed before the Rent Authority shall be
same as that of an interlocutory application presented in a civil court.

40. Every Officer and staff of Rent Authority and Rent Tribunal appointed
under this Ordinance shall be deemed to be a public servant within the meaning of
section 21 of the Indian Penal Code, 1860 (Act. no.45 of 1860).

41. The provisions of sections 4,5 and 12 of the Limitation Act, 1963 (Act no.
36 of 1963) shall mutatis mutundis apply to all proceedings under this Ordinance.

42. The provisions of this Ordinance shall have effect notwithstanding anything

inconsistent therewith contained in any other law of the State of Uttar Pradesh for the
time being in force.
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Protection of 43. No suit, prosecution or other legal proceeding shall lie against any Officer
Eedon akun and staff of Rent Authority or Rent Tribunal in respect of anything which is done or
in good faith

Power to make
rules

Power to remove
difficulties

Repeal and
savings U.P. Act
no. 13of 1972

intended to be done in good faith in pursuance of this Ordinance,

44. (1) The State Government may, by notification in the Gazette make rules
for carrying out the purposes of this Ordinance.

(2) In particular and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the following matters, namely:-

(a) the form and manner of digital platform to be put in place by the State
Government in the Hindi or English language for enabling submission of
documents under sub-section (4) of section 4;

(b) the manner of payment of rent and other charges to the landlord by the
tenant by postal money order or any other method and the manner of deposit of
rent and other charges with the Rent Authority on refusal by landlord to accept
the same under sub-section (1) and the manner of deposit of rent with the Rent
Authority under sub-section (3) of section 14;

(c) manner of making an application for the recovery of possession of the
premises under sub-section (2) of section 21;

(d) form and manner of making an application for the recovery of
possession of the premises under sub-section (1) of section 22;

(e) rate of interest payable under sections 21 and 24;

(f) the form and manner of filing application by the landlord before the
Rent Authority for obtaining possession of the premises let out on rent for
erecting building under sub-section (1) of section 27; _

(g) the form of filing appeal before Rent Tribunal under sub-section (5) of
section 34;

(h) any other matter to be provided under clause (k) of sub-section (1) of
section 33;

(i) the manner of execution of an order of a Rent Tribunal or any other
order made under this Ordinance under sub-section (1) of section 36;

(j) any other matter which is required to be, or may be, prescribed under
the provisions of this Ordinance.

45. (1) If any difficulty arises in giving effect to the provisions of this Ordinance, the
State Government may, by order published in the Gazeite, not inconsistent with the
provisions of this Ordinance, remove the difficulty:

Provided that no such order shall be made after the expiry of a period of two
years from the date of commencement of this Ordinance.

(2) Every order made under this section shall, as soon as may be after it is made be laid
before each House of the State Legislature.

46. (1) The Uttar Pradesh Urban Buildings (Regulation of Letting, Rent and
Eviction) Act, 1972 (U.P. Act no. 13 of 1972) is hereby repealed.

(2) Notwithstanding such repeal, all cases and other proceedings under the
Uttar Pradesh Urban Buildings (Regulation of Letting, Rent and Eviction) Act, 1972
(U.P. Act no. 13 of 1972) pending, at the commencement of this Ordinance, shall be
continued and disposed of in accordance with the provisions of the said Act, of 1972 as
if that Act had continued to be in force and this Ordinance had not been promulgated.
(3) All cases and proceedings relating to any dispute between a landlord and a tenant
under any law other than the law repealed by sub-section (I) pending before the Civil
Court or in appeal before any other Court on the date of commencement of this
Ordinance, in respect of the premises to which this Ordinance applies, shall be
continued before such Court and disposed of in accordance with such applicable law.

(4) Notwithstanding such repeal anything done or any action taken under the
Uttar Pradesh Regulation of Urban Premises Tenancy Ordinance, 2021 (U.P.Ordinance
no. 2 of 2021 ) shall be deemed to have been done or taken under the corresponding
provisions:of this Ordinance.
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THE FIRST SCHEDULE
[See section 4(1)]
FORM FOR INFORMATION OF TENANCY

To,
The Rent Authority

{Address)

1. Name and address of the landlord including ¢-maii or Mobile Number

2. Name and address of the Property Manager
(if any)
3. Name(s) and address of the tenant, including email
Or Mobile Number.
4. Description of previous tenancy, if any
5. Description of premises let to the tenant
including appurtenant land, if any
6. Date from which possession is given to the
tenant
7. Rent payable as in section 8
8. Furniture and other equipment provided to the
tenant
9. Other charges/ Tax payable —
a. Electricity
b. Water
¢. Extra furnishing, fittings and fixtures
d. Other services
10. Attach tenancy agreement
I 1. Duration of tenancy (Period for which let)
12. Photo 1D of Landlord

13. Mobile Number & E-mail id of landlord (if available)

14.Photo D number of tenant

15. Mobile Number & E-mail id of tenant
16. Photo ID of Property Manager (if any)
17. Mobile Number & E-mail id of
Property Manager (if any)

Name and signature of landlord

Photograph of landlord
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Enclosed:
|. Tenancy Agreement.
2. Self-attested copies of Photo 1D of landlord.
3. Self-attested copies of Photo 1D of tenant.
4. Sclf-attested copies of Photo 1D of Property Manager, if any.
THE SECOND SCHEDULE
[See section 15 (1)]
DIVISION OF MAINTENANCE RESPONSIBILTIES BETWEEN THE LANDLORD AND THE
TENANTS
Unless otherwise agreed in the tenancy agreement, the landlord shall be responsible for repairs
relating to matters falling under Part A and the tenant shall be responsible for matters falling under
Part B.
Part-A
Responsibilities of the Landlord
1. Structural repairs except those necessitated by damage caused by the tenant.
2. Whitewashing of walls and painting of doors and windows.
3. Changing and plumbing pipes when necessary.
4. Internal and external electrical wiring and related maintenance when necessary.
Part-B
Periodic repairs to be got done by the tenant
1. Changing of tap washers and taps.

. Drain cleaning.

LS R

. Water closet repairs.

4. Wash Basin repairs.

5. Bath tub repairs.

6. Geyser repairs.

7. Circuit breaker repairs

8. Switches and socket repairs.

9. Repairs and replacement of electrical equipment except major internal and external wiring changes.
10. Kitchen fixtures repairs.

11. Replacement of knobs and locks of doors, cupboard, windows etc.
12. Replacement of fly-nets.

13. Replacement of glass panels in windows, doors etc.

14. Maintenance of gardens and open spaces let out to or used by the tenant.

- ANANDIBEN PATEL,
Governor,
Uttar Pradesh.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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